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CUSTODIALTORTURE

NHRC orders 350,000 compensation

EXPRESS NEWS SERVICE
@ Hyderabad

THE National Human Rights
Commission (NHRC) has direct-
ed the state government to pay
50,000 as compensation to the
family of Sai Siddhu, a tribal
youth who died allegedly follow-
ing custodial torture in Nalgo-
nda district in September 2025,

The NHRC said that despite
sufficient opportunity, neither
the chief secretary nor the DGP

responded to its show-cause no-
tice, Tt therefore confirmed
its earlier recommendation and
ordered the compensation.

According to the complaint,
Sai Siddhu, an auto driver from
Kothapet Thanda, was picked
up by Wadapally police from his
home on the night of Septem-
ber %, 2025, allegedly subjected
to caste-based abuse and third-
degree torture, and suffered a
fractured leg.

His wife, Bathimila Dina, was

also allegedly abused when she
intervened. The complaint al-
leged violations of constitu-
tional safeguards, provisions of
the SC/ST (Prevention of Atroc-
ities) Act and Supreme Court
guidelines on custodial
violence.

After the Telangana govern-
ment failed to respond to its
show-cause notice issued on
April 25, the NHRC directed the
state to pay compensation to
the victim's familv
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YSRC Alleges Custodial Death Cover-Up; Police Deny Charge

Kakani also criticised the state government, saying the transfer of police personnel alone would not ensure
justice. He said the YSRC, under the leadership of Y.S. Jagan Mohan Reddy, would continue its agitation until
justice was delivered to Yedukondalu's family.

Nellore: Former minister and YSRC Nellore district president Dr Kakani Govardhan Reddy on Wednesday alleged
that police were attempting to cover up the alleged custodial death of Yedukondalu, a Dalit resident of
Cherukumudi village in Manubolu mandal, and demanded action against those responsible.

Accompanied by MLC Meriga Muralidhar, Kakani visited Gudur Government Hospital, where he met the victim's
family and inspected the body. The bereaved family appealed for justice, and Kakani assured them of the party's
support.

Addressing the media, Kakani alleged that Yedukondalu had been illegally detained for nearly three days in
connection with a theft case and subjected to third-degree torture by Manubolu SI Hanif and other police
personnel, resulting in his death. He claimed police were attempting to portray the incident as a suicide despite
visible injury marks on the body.

He further alleged that police delayed shifting the victim to hospital, attempted to manipulate evidence and failed
to follow due legal procedures. Kakani also accused police of extorting gold from suspects and their families
during the investigation, claiming that only a fraction of the recovered property had been officially accounted for.
The former minister demanded a transparent inquiry, videography of all proceedings, a post-mortem under
expert supervision and action against the police personnel allegedly involved. He said the YSRC would submit
complaints to the National Human Rights Commission and the National Commission for Scheduled Castes,
alleging serious human rights violations.

Kakani also criticised the state government, saying the transfer of police personnel alone would not ensure
justice. He said the YSRC, under the leadership of Y.S. Jagan Mohan Reddy, would continue its agitation until
justice was delivered to Yedukondalu's family.

Meanwhile, police strongly denied the custodial death allegation, maintaining that Yedukondalu was not in
custody when he died.

According to police, three suspects - Riyaz, Yedukondalu and Prasad were detained in connection with a gold-
snatching case reported on July 8. During questioning, they allegedly confessed to stealing 20 agricultural pump
sets, which were subsequently recovered.

Police said the three were served notices under Section 35 of the Bharatiya Nyaya Sanhita (BNS) and released on
the night of July 12. CCTV footage allegedly showed them on the national highway later that night and near a wine
shop in the early hours of July 13. Police said they had no contact with them on July 13 or 14.

On the evening of July 14, police found Yedukondalu in a semi-conscious state near the Kanupuru canal. With the
help of villagers, he was shifted to hospital, where doctors declared him dead.

Superintendent of Police Dr Ajitha Vejendla dismissed the torture allegations as baseless and said a medical team
was conducting the post-mortem at Gudur Government Hospital. She said a comprehensive investigation had
been launched based on the family's complaint.
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Majid Ansari discharged from hospital after five days, questions legal basis of police detention

Ansari was among three Gen Z campaigners detained after reaching the centre to express support for the
affected families.

Majid Ansari, a Gen Z activist who was discharged from hospital after five days on Wednesday, questions the legal
basis of his detention by police. He was detained after an altercation with police during a solidarity visit to a
holding centre for displaced squatters in Kirtipur on Saturday. According to him, police officers have yet to explain
the legal basis for detaining him or provide any arrest documents.

Ansari, a LLB student at Nepal Law Campus, was admitted to Tribhuvan University Teaching Hospital in
Maharajgunj after he was injured during Saturday's incident at the Kirtipur holding centre, where displaced
squatters had been relocated following flooding.

Ansari was among three Gen Z campaigners detained after reaching the centre to express support for the
affected families. Police released Sarisma Thapa and Nelson Ghatani later the same evening after recording their
statements, but Ansari has remained under medical care.

Speaking from his hospital bed, Ansari said police had repeatedly asked him to sign a document despite never
showing him an arrest warrant.

"I have not received any arrest papers. Police officers keep coming and pressuring me to sign a document, but I
have refused," he said.

Ansari alleged that police officers assaulted him while taking him into a police van after he demanded to see an
arrest warrant. He claimed police abused him verbally and told him not to engage in politics as a student.

"I was grabbed from behind and beaten. My vision became blurred and I could not see properly for some time,"
he said, adding that he still suffers from body pain.

According to Ansari, an officer later told him he remained in police custody. He questioned how that could be the
case when he had never been formally arrested under the law.

Deputy Superintendent of Police Shiva Kumar Budhathoki, chief at Kirtipur Police Circle, previously said Ansari had
been detained for obstructing police while they were carrying out their duties.

According to Thapa, the three detainees were initially held inside the Kirtipur police office after the National
Human Rights Commission was informed about the incident. They were later taken to Kirtipur Hospital for
medical examinations.

She said hospital staff initially declined Ansari's request for an X-ray, but the examination was conducted after
police approval. Doctors later referred him to Tribhuvan University Teaching Hospital after concluding that further
scans were necessary.

Ansari also alleged that police officers remained inside his hospital cabin for several days before lawyers asked
them to wait outside.

Kathmandu Police spokesperson Pawan Kumar Bhattarai, however, denied that Ansari was under arrest or
investigation. "He was not arrested. Police intervened when two sides clashed at the holding centre gate, and he
was injured in the process," said Bhattarai. "After he complained of injuries, he was taken to Kirtipur Hospital and
later referred to the Teaching Hospital after doctors suspected a fracture."

The incident comes amid growing scrutiny of police handling of demonstrations linked to recent evictions of
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informal settlements in the Kathmandu valley. Rights activists have repeatedly urged authorities to respect due
legal process and the constitutional right to peaceful protest while maintaining public order.
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TVM woman'’s death post-delivery: NHRC orders inquiry, seeks action taken report

Thiruvananthapuram: The National Human Rights Commission (NHRC) has

sought an Action Taken Report (ATR) in connection with the death of a 26-year-old woman who died while
undergoing treatment for complications following childbirth at a government hospital in Thiruvananthapuram.
The deceased, JR Shivapriya, a native of Pettah, died on November 9, 2025. Following her death, her family
approached the NHRC alleging medical negligence, claiming that her repeated complaints of abdominal pain and
subsequent symptoms of infection after delivery were not addressed promptly by hospital authorities.

According to the complaint, Shivapriya later developed post-partum sepsis and was shifted to the intensive care
unit for advanced treatment, but succumbed to the infection. The family also alleged that the government's
internal inquiry failed to identify the source of the infection or adequately assess whether the standard of medical
care provided was appropriate. They contended that the incident amounted to a violation of her Right to Life
under Article 21 of the Constitution.

Taking cognisance of the petition, the Commission observed that the allegations raised serious human rights
concerns. It directed the Principal of Government Medical College, Thiruvananthapuram, to conduct an inquiry
and submit a report within two weeks. The Commission also sought an Action Taken Report within the same
period.

According to the petition, Shivapriya visited Fort Taluk Hospital on October 19, 2025, after noticing reduced fetal
movements. As scanning facilities were unavailable, she was referred to Sree Avittam Thirunal (SAT) Hospital,
where she delivered a baby boy through normal delivery on October 22 and was discharged two days later.

The family alleged that she complained of abdominal pain before discharge, but was told it was likely caused by
gastric discomfort. Although she was later given medication, she developed a fever and chills soon after returning
home. She was readmitted to SAT Hospital on October 26 with an infection, following which her stitches were
reopened. She was shifted to the Medical College's Super Speciality Medical ICU on October 27 and placed on
ventilator support on October 30. She died on November 9.

The petition further claimed that a scan conducted a day before her death revealed a blood clot, but she died
shortly afterwards.

The family alleged that the hospital failed to provide adequate post-natal care and argued that timely intervention
when she first reported abdominal pain could have prevented her death. They also questioned the credibility of
the hospital's internal inquiry, alleging that it failed to determine the source of the infection and did not
independently assess the quality of treatment provided.

Seeking an independent medical board to investigate the case, the petition stated that the existing inquiry did not
meet the standards of a fair and impartial probe. It also argued that the death had deprived the newborn of
maternal care, protection and emotional security, further underscoring the need for an independent
investigation.

Advocate Sekhar G Thampi appeared on behalf of Shivapriya's family.
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NHRC Directs Probe Into Missing Girls Cases In Andhra Pradesh, Seeks Details Of Police Protocol

The National Human Rights Commission has sought information from the Andhra Pradesh police about the
number of children who went missing between 2022-2025, the policies followed to trace them and steps
proposed to be taken by the police for tracing girls who have not yet been rescued.

The order was passed on a plea by Y Balachander Reddy who had pointed to a news report dated 24.01.2024
stating that over 3000 girls went missing in Andhra Pradesh and that only very few were traced. As per the report,
more than 8 girls go missing every day, and 1 out of them remains untraced

The news report also mentioned that, 474 missing and untraced girls were reported from previous years,
contributing to a total of 3,592 reported missing girls in the State. Of them, 3,221 girls were recovered or traced.
However, 371 girls remained unrecovered or untraced.

The Commission had on 06.03.2024 issued notices to the Chief Secretary and DGP, Andhra Pradesh calling upon
them to submit their response.

As per a report submitted by the State's Chief Secretary dated 07.01.2025, 61 children were missing in 2022, 74
children went missing in 2023 and 223 children who went missing in 2024 could not be traced. The commission
however noted that the report was silent about the steps taken for tracing the remaining.

Transmitting the file to NHRC's Investigation Division, the commission directed its DG(I) to convene a Video
Conference with the Directior General of Police along with an officer from Anti Human Trafficking Unit, if there is
one in the State to find out:

(i) how many children went missing during 2022 to 2025?

(ii) how many children were traced?

(iii) what happened to the children who were traced?

(iv) whether the rescued children were rehabilitated with the family and kept in home, rehabilitated or not?

(v) the standard protocol which the police is following for tracing the remaining victims and

(vi) the steps proposed to be taken by the police for tracing the girls who are not yet rescued.
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NHRC Orders 50,000 Compensation in Nalgonda Custodial Torture Case

Commission cites police, medical lapses; seeks report from Nalgonda Collector

Hyderabad: The National Human Rights Commission (NHRC) has directed the Telangana government to pay
¥50,000 as compensation to Sai Siddu in an alleged custodial torture case in Nalgonda district.

The case stems from a complaint alleging that Siddu, a tribal youth and auto driver, was picked up by Wadapally
police in September 2025 and subjected to third-degree torture, resulting in injuries. While a police inquiry did not
conclusively prove torture, the NHRC noted that medical evidence suggested otherwise.

The Commission flagged discrepancies between two medical reports--one from a hospital in Miryalaguda stating
there were no visible injuries, and another from Nalgonda hospital recording swelling and inflammation in the
victim's feet. It observed that there was a “preponderance of probability” indicating custodial torture.

The NHRC also pointed to prima facie negligence by Sub-Inspector A. Srikanth Reddy and the duty medical officer
who conducted the initial examination. Despite issuing a show-cause notice, the Commission said no response
was received from state authorities.

Taking serious note, the NHRC confirmed compensation and directed the Nalgonda Collector to submit an inquiry
report, warning of further action for non-compliance.
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Delhi Residents Seek NHRC Recognition Of Extreme Heat As A Human Rights Issue

Citizen-maintained “Heat Registries” document the impact of rising temperatures on health, livelihoods and
dignity, as residents seek stronger legal recognition and funding for Heat Action Plans

On 14 July, A group of Delhi residents has approached the National Human Rights Commission (NHRC), urging it
to recognise extreme heat as a human rights issue. Along with a formal representation submitted to NHRC
Chairperson Justice V. Ramasubramanian, residents presented citizen-maintained “Heat Registries” documenting
the impacts of extreme heat on their health, livelihoods, income and dignity.

Maintained since May 2026 under Greenpeace India’s Delhi Rising campaign, the Heat Registries contain
handwritten testimonies from nearly 40 households across Sunder Nagri, CR Park, Dwarka and Jamia Nagar, as
well as informal workers including street vendors, gig workers, home-based workers, students and elderly
residents. The diaries are supported by medical records, electricity bills and income documents, providing
evidence of the financial and physical burden of prolonged heat exposure.

What are Heat Registries?

Since May 2026, residents have been maintaining weekly handwritten diaries to document their lived experiences
of extreme heat. The diaries record how prolonged hot and humid conditions affect their daily lives and are
supported by evidence such as medical bills, electricity bills and income records.

The initiative aims to capture the human and economic impacts of heat that are often missed by official statistics.
Although Delhi is not currently under an official heatwave, participants say persistent heat and humidity continue
to disrupt their health, work and household expenses.

According to the India Meteorological Department (IMD), Delhi's maximum temperatures are currently between
36°C and 38°C, while minimum temperatures range from 26°C to 28°C. The IMD has forecast a slight increase in
temperatures over the next two to three days, followed by a 2-3°C decline.

The submission argues that even without an official heatwave declaration, persistent heat, humidity and warm
nights have resulted in sleeplessness, iliness, reduced productivity, increased household expenses and loss of
income, particularly among outdoor workers and vulnerable communities.

The representation states that these impacts amount to violations of fundamental rights protected under the
Constitution.

It cites Article 21, which guarantees the right to life, along with Supreme Court judgments including Paschim
Banga Khet Mazdoor Samity v. State of West Bengal, Francis Coralie Mullin v. UT of Delhi, Olga Tellis v. Bombay
Municipal Corporation, M.C. Mehta v. Kamal Nath (2000) and M.K. Ranjitsinh v. Union of India (2024), which
recognised protection against the adverse effects of climate change as part of the fundamental rights guaranteed
under Articles 14 and 21.

Why is it being called a human rights issue?

Residents argue that prolonged extreme heat is not merely a weather event but a rights issue. They say it
undermines their right to life, right to health, right to livelihood, and right to live with dignity, as persistent hot
and humid conditions continue to affect their daily lives, incomes and overall well-being.

They say vulnerable communities are experiencing these rights violations through lost income, worsening health
conditions and inadequate access to protection from extreme heat.

The letter also refers to the NHRC's advisory issued on April 28, 2026, urging 21 states and the National Capital
Territory of Delhi to take advance measures to protect vulnerable populations from heatwaves. It further cites the
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2025 advisory opinions of the International Court of Justice and the Inter-American Court of Human Rights, both
of which affirm that protecting people from climate change impacts is a binding human rights obligation.
Residents argue that although Heat Action Plans have been developed by many states and cities, they continue to
suffer from inadequate financial support. According to the submission, measures such as cooling shelters, shaded
public spaces, drinking water facilities, healthcare preparedness and early warning systems cannot be effectively
implemented without dedicated funding.

What are the residents demanding?

The submission urges the NHRC to recognise extreme heat as a human rights issue and accept the Heat
Registries as evidence of the harm caused by prolonged heat exposure. It also calls for dedicated funding for Heat
Action Plans and supports the Sixteenth Finance Commission's recommendation to classify heatwaves as a
nationally recognised disaster.

Speaking on behalf of informal workers, Mohit Valecha, National Coordinator of the Indian Hawkers Alliance, said
extreme heat has significantly reduced the earnings of street vendors while exposing them to serious health risks
without adequate social protection.

Aakiz Farooq, Senior Climate and Energy Campaigner at Greenpeace India, said the testimonies show that
extreme heat affects people’s health, livelihoods, income and dignity, making it a human rights issue rather than
only an environmental concern.

Climate law researcher Arpitha Kodiveri, Assistant Professor of Political Science at Vassar College, said legal
systems across the world are increasingly recognising the need to address heatwaves through a human rights
framework, including access to cooling, water, shelter and livelihood protections.

The residents have urged the Commission to place the Heat Registries on record and recommend stronger legal
protections and financial support for Heat Action Plans, arguing that the growing impacts of extreme heat require
recognition as a human rights concern rather than solely a climate or weather issue.
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ren, emaY iR g fSieft o1 1. fagR @ &= 39 e gt =i § 30 dfeai

fagr # ufafew 30 @ sifdes asfamat ofik afgame amar gt %@t 8, 9 15-18 avf & fhenfat aifdres &1 Il AanfdsR smahr &
38! & TR, AT dwehi] SHHI U TE BRI &

T PAR, TeT| fgR & dsfhal ok Afgarsii & s dmgar g1 & UIe afcha G71fdd RigT SR A1 a%h<l & Aeadh &I Udh
fIaToeh Uge] |TH 31T 8| AR AN SR STRINT (TTTISNRE) &hl Tt & 1g W+ 3¢ 3fichs 6 THWT <l R &l garfd g1
g HATeT, AP ORTY Repls &gRY (TTETSMRER) 3R et TR&T07 & &5 H hRIRd HI1aH1 & 3Hichs! & IgdR, A5 H & a7 aftaa+ 30
@ aifde defaat ofik Afgany argar g @&t &1

153 18 gy i forenfat awmt & fAm =

AT 14 aTett & 92t T 15 @ 18 avf omg avt Y fhenfat Y &1 et amuar a=at & aisferat i Re@er et 77 ufdera garg m
gl

fafoa SiFa qSifaal &t Rl & SIgaR, gt AHal | eiid 42 Ufderd AFe & de AT awenit chl ffieT UTg 718 8, ST 317 SRUT <l
I B ga 9rfdehs B

Ui auf & 65 §IR 9 3ifeeh AT ot

TTE AT 3R TAHISRET & Sfiche] & SgER, fagR # fUsel uiw auf & SR AgLa 3R Sugur & AT A eRTaR gig Gof i T8
gl

gTetifch, St arafd & gfers ol armiaft R @1 53.3 Hfderd & U a1 g3 &1 UeHT foiet A g1 g3 a9 700 & 800 wsfohat ok
ARATE ATIAT 817 & HATH T 317 3

AT deeh] §+i1 G I5T hRUT

fait & SrgaR amfior iR anfefes ®U & SR uRari 6t eefaal et dgar Sitae, teh<t aT AT T ST SR ST A BT ST
2l

3% 15 3% foeet, gRATOM, Uoe ok Hag S ol & o ST 2NVoT 3R ST o1 S STuRTeN § et ST & AT WA 31T @
gl

gexAe ok O UET @ o2 Ama off g

AT 28 UfaLTd ATHE! H gexe Hif3ar iR OH-UHT 318H ShRUT S ITH 314 & | Thofl Ugan 3R SiiHersd duch & STy fahenfeat
I TeAH-FHA S HH ¢ &

g9 31Tl UTkaTiken faare, eRe] a-1d 3R dHTfSieh garq ot g AT H BR BieH chl avig a-d 81

ifefer AT SR UeltyH ot ot 3R

e 12 giderd A J anfefe dift 3R ISR & Ul i RUT A1 T &1 g IR R [Sifeid 9xe 1 AT e ol dATerd
SRR SR et gER I5at H o 911 8

Ao a1 AT & T STTReehdT 3R TdchdT STk U8 ATH! § T @18 ST Jehd! B

YT gid 10 et ge sifdes gafaq

AT i T orfdes Bl

Jurer W & 12 et 7 oft 7rea awendt & Aeads 6 afchaar w A TSl eRaR Gddb &

rafonT wrgfiRat & ATe ot wefiRaT @ & & gl

Teot gaut 7HAT shedaToft 7 FdTan foh Aranfen et i qagrerft & are @ defirar @ foar s &1 & A § asfat dgar
fers, AR a1 31 UeAtl o HIRUT Ty SITe &1

3BI= Far foh TAIST S 3R Afgerrai i SRR e fALT QU WR 3rqels et STt 8, fSad 3R &t gfels seprsdl ach a1 ugd
STt 81

BTl < TeTa3n 7 §ars fHiar


https://www.jagran.com/bihar/patna-city-bihar-over-30-girls-women-vanish-daily-trafficking-rises-40307878.html
https://www.jagran.com/bihar/patna-city-bihar-over-30-girls-women-vanish-daily-trafficking-rises-40307878.html

grefegst <t T+ arell Uek 18 iy gad! fUeet &g ol & aradt 8 3R 3T Atarsdl i off dg 81 a8l STeraeist &5 & qf ATafenT sg-l
& SATgaT 81 ot ATer off I e Bl
gferd ST AT i ST o 381 § SR Heifdld ST gRT TR deltel SifHam <ol S 3@ 81



Dainik Bhaskar, Online News, 16/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source:

report-on-compensation-and-rehabilitation-of-victims-dbp-138454389.html

q1felent 778 ehis:tetars A difgaraeii & gamesn g gAary 6 Rard Aif

JFRYR Tfeichl g ohis A difgaradi ot 3T T gamast ok Ik grafe &l adam fRIfd &t dene Hieftans = e ueme= 9 fawqa
Raté ATt &1 ieftand H yeraR PRt e, gear 6t 3R & SIgH S T AT dehlel HRATs Hed §e RUIC SUeTed IR T gy
foram T &1

Hieftarg & oroR gferd srefteres ud Siia sf¥eRY uas AR shareda & SRt o= & adran & o et 3w =marera 3 39 91et 30 S &t
S1fetenT T8 i & g SR e siRifdres Srdiett ht Goars o SR Haitars ol fAder faam & foh ag we &k fos difednedt &t g
pIc O FuiRa games A § a1 T8l | 91 gt garan siq fob difgdrei & grata & foig o1« Ik T Shed I8¢ 7Y &1 U3 § el T 8 foh
ST ShIC o STTGRT & STUTe B Harast ia i fRfa ofk afe grafe &t &iE gier @ &t 7E & ot Sueh! fovqgd STert e
T 3UeTed] 1Y | 59 R & 3R R Hisiens Reeft 3w =amarea 8 f@fa Ruid aifaa st

Hieftarg 7 orawt = § 39 AT ot wated UrAfAeRdT & a1 oft FAcer faan 8, anfes =marer & Simder T a9g WR uterE gfafead forar s
Teh| 2T SEIRIC Tt Tierel A1SH &t RU H GSTrhRyR s1fetenT 78 ehis el GelTdT G AT 36 16 31 7S 2018 el FHTS ShedTul
a9 & TgrIe Qe A geTorRvgR & Afgel 9T H ThoTgeiR &ers 8 ot

49 difgaratt ! e gent & armasT fIgR TR TET AFAIEHRR SN, 78 et ol JoTFhYR JTfeichl g hig i difgarsit &
IS T & Haifed RUE qd & G19 Jehl &1 STH TR i 3R T gl T 7 foh 49 difgareit ot i & =t g $ug des &t
H3TersTT AFA G ST geht &1 Gferds @ Hieftars o a1g 29 Fefer 2018 i AL AFaIIRR SRNT 3 f AT oht cdens hd qof foha T
AHaTfaeR ST 3 difgarsi St garmest 37 i srgeidm o Ruié Aift oft | gast ok faceht & Archd ic A off garmast 37 &1 smaer
faam om1 9 QR & <t AT gifia @I e @1 ol

g% foett off T soier aTgR (TRere), g5 HART (srefifere), i 3t (=99 AR), A 3t (FreTer), daT 3t (8139 HaR), A8 FHRY
(), 0T Y (), 2 el (s Sifdrer), <R Aer (Reifd didtad- arer wRemr warfder), R $ar (Hreegwh -
STel ShedTu1 HAfd Hee), sft I (Aeehref= Tgraeh fAewreh), fas/a AR faart (ssier &1 g1ger), g HAR (FHI$aT), FOM FAR 74
(AORTSERHT), IS BTG (FeehIR), AT TRl 3G HeJ (51T ehl ehdtell), 3ifeat AR (A laeR), ety et (s reaa),
THTRieR g St AR


https://www.bhaskar.com/amp/g/local/bihar/muzaffarpur/news/cbi-seeks-report-on-compensation-and-rehabilitation-of-victims-dbp-138454389.html
https://www.bhaskar.com/amp/g/local/bihar/muzaffarpur/news/cbi-seeks-report-on-compensation-and-rehabilitation-of-victims-dbp-138454389.html

f Hindustan, Online News, 16/07/2026

Source: https://www.livehindustan.com/national/story-rescue-operation-
against-human-trafficking-in-bihar-three-girls-freed-
201784131441690.amp.html

3TehegT ¥ diF Arafen @sfhat gerd, T IRTER

O ot <t ot 39 R Ueh SR TaTetent ot ARTAR foham mam| erars Thffer vt farfia R & fAder w afgern o sreger g
& 3 R Tt AaTfdeR ST & Tew fRie S ...

o1 ofi & ol SaTt &t if9aT & d8d IR ST & gfohy ol e shrars Aute ok fagR &t defaat gad arg 8 s, §9R
Tarearal Afgeret ofk feenfat & <Mwor & faeT o @ fashy sifam & aga IR gfow 3 TfaR & 98} HRars &= ge fafaa
AT &5 H Farfeld ehegT Tg! IR BIUART & 3 dASihal Sl Hord hT| 39 SR Teh RIUA HdTeleh! ohl MRUAR foham M| SRars
R gt fomfta AR & Fder R Afgar amr sreer a &9 7 R

Afga AT Y HRaETS

T AR I & TG fIRich AT & U o 3fTelieh | Mid ARy & = 7Ry o &5 # fafdad evreict e SdART &l
ST & GRM i AT dsfhdl RIS o T8, [S78 Hidd ®U § TR UdTisd e STehegl H T ShddT ST 38T ATI 9 dael | Afger
UTHT hiS Gl R IR PHIRATs hl T Tel | IREIR R 7 #g MR sfear amr &= & Marerist e &1 38 arar sarm ST g1
3 =TRie feRmaa # A1 3@ mam 81 gfe e i caferat dht iRt & foig ermaR ST1aaR) & 38 &1 BTYART &t | Afgar o=
U} T S@FeR AT FHRY & T ATRT AT 37ezet & USIIBRY g HHf, quadiy IrRor & g9} fAeret arg aun fAem gfaa wresem
F IC M &1 T HRATS AITeg dXich ¥ hl T3 | Seoia-1d & foh GRoT St & 78 2023 & 319 deh IlT] ST Y6 AW o &
ded ot 409 efR ot mfdeh 38 ATUR & Hord eI ST Gl &1 39 Safd # i gof o 138 MfAgaal ol FARTR & =1lis
faeraa & e ma 81 Ay SRfdEt Y fiRuart & forw gfo &t pRars fARar st 81 aRun gferd grr Afgensit & enwor & fR&ers
‘ITATST &' SATHAT TeTT STT T g | 3 ANTRepT § 3rdfiet i 178 ¢ fob afe st off afgesi ar fheiifat & arer StaRA eiwor ar yars-n
T a1 et dt geaers HeR 9031600191 WR IhA STHGRT 3| Yo = R4 e ¢ fos G- 37 aret & g™ Moy @
STt | --- 3 el o A1 gaeh IRTIR, Gfeld 3 AT Sid ©URT, AR HaTeardT| §RUT fehd = STuRTfe & v 9ang o7 38 faviy
AT & d8d Ueh gach bl adll el & A1 IRHEAR fhaT 81 IRTAR gaeh &Y uga e 9T 8 & fomeiferar i Rardt eru
FHHAR & &Y H g8 g1 Yfeld 3 3T UTd ¥ Teh 4T ehgl SRS b g1 3T0R Yfeld arefiaren I YerR &g 3 sraman foh 7o g faredt oft
feh Teh garer 3rael §IAAR & A1 getTeh H gH g1 &1 AT o T o STe HOheAel AT Yfeld TR HRaTg ehid gU SIUAR &t 3R
IR} ot IRTIR & fetam| dTemeft & SR S shest & Ueh QT chel aRTHG gaTT| =814 Saml foh aRig gferd srefieres fafia AR &
fAder R QR eR SrgHEd &7 # URIfART, R BRI a1 I dal & favg aaR Aty sifar gemr i a1 81 sfvam
& SR 313y AR @A arett ok smuxifdes nfafafdat & e i & Ao el srkars &t 1 &t 81 -


https://www.livehindustan.com/national/story-rescue-operation-against-human-trafficking-in-bihar-three-girls-freed-201784131441690.amp.html
https://www.livehindustan.com/national/story-rescue-operation-against-human-trafficking-in-bihar-three-girls-freed-201784131441690.amp.html
https://www.livehindustan.com/national/story-rescue-operation-against-human-trafficking-in-bihar-three-girls-freed-201784131441690.amp.html

DATE

CHANNEL

TIME

DETAILS

DURATION

PROGRAM

AUTHOR

PERSONALITY

15.07.2026

Times Now
Navbharat
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Punjab Human Rights Organizationa?aq@:fﬁ
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News
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Bus Viral Video: 89 H gH-g9 & HI U 9= |
AHANYSHR SHERT A foran T,

02:15 Min

Breaking
News

Abc

15.07.2026

Times Now

18:30

Muzaffarabad March' Today: Protests In PoK
Escalate As Fight For 'Azadi' Begins
-Large-scale protests have erupted in Pakistan-
occupied Kashmir, with demonstrators accusing
the Pakistani government and military of human
rights violations and demanding basic rights. The
unrest has drawn international attention, while
India has criticized Pakistan's handling of the
situation and expressed concern over reports of
violence against protesters.

05:59 Min

Breaking
News

Abc

15.07.2026

Tv9 Kannada

19:00

Chikkamagaluru Shocker: Parents Accused Of
Selling Their Own Daughter To Africa For
Prostitution

02:59 Min

Breaking
News

Abc
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15.07.2026 |TV9 Bangla |14:30 Kasba Crime News: Illicit activities at a Kasba 03:10 Min  |Breaking Abc
hotel—did the Trinamool remain silent while a News
former TMC councillor raised the issue?
15.07.2026 |[Times Now [19:00 Tamil Nadu Horror: 11 Arrested Over Custodial ~ [02:51 Min  |Breaking Nishant
Death Of Specially-Abled Undertrial News
-The Tamil Nadu custodial death clash has taken a
major turn with the arrest of eight prison inmates,
taking the total number of arrests to 11, including
three prison officials. The case relates to the death
of specially abled undertrial prisoner who
allegedly suffered multiple injuries while lodged
in the District Prison.
15.07.2026 15:00 Custodial torture death sparks serious questions 18:18 Min  |Breaking Abc
India Today once again in Tamil Nadu, TVK govt promises News
action.
15.07.2026 |[Times Now (14:20 02:16 Min  |News Abc

Tamil Nadu Custodial Death Case: 8 Prison
Inmates Arrested As Probe Into Jail Death Deepens
-The investigation into the alleged custodial death
of a 34-year-old disabled prisoner in Tamil Nadu
has taken a significant turn, with eight prison
inmates arrested as part of the ongoing probe.
Earlier, three prison officials were arrested in
connection with the case. The victim's family has
alleged that he was subjected to torture while in
custody, claims that are now under investigation.
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15.07.2026

CNN-
News18

18:20

Tamil Nadu Custodial Death News | L. Murugan
Demands Murder Case Against Cops

-A custodial death case in Nagercoil, Tamil Nadu,
has triggered a major political controversy after
Union Minister L. Murugan demanded that a
murder case be registered against the accused
police personnel in the death of Sabarivarma, a
differently-abled youth.

Addressing the issue, Murugan alleged that
custodial deaths continue under the DMK
government and called for stringent legal action
against those responsible. The case has intensified
the political debate over police accountability,
custodial violence, and law and order in Tamil
Nadu.

The state government, police authorities, and
political parties have responded as demands for a
transparent investigation and justice continue to
grow.

03:36 Min
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News

15.07.2026

NDTV
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Bharatpur News: Dalit Jdd» ﬁ Ad R HIAYR H
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News
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Delhi Police Operation Chakra Updates: "3TORR
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00:36 Min
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News
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